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Response on behalf of U.P. Pollution Control Board in _compliance (o order
ated 04.01.2023 passed b the Hon’ble National Green Tribunal, New Delhi

Original Application No. 425/2022 M.C. Dwivedi V/s State of U.P.

The Hon'ble NGT has passed an order dated 13.07.2022 in O.A. No.- 42512022 M.C.
Dwivedi V/s State of U.P. The operative portion of the order is as under:-

“ 2 In view of the averments made in the application, it would be appropriate to have a
factual and action taken report from a Joint Committee comprising of State PCB
and District Magistrate, Kasganj. The Joint Committee shall meet within four
weeks. undertake site visits, look into the grievances of the applicant, verify the
factual position and take requisite remedial action by following due process of law.

State PCB will be the Nodal agency for coordination and compliance.

3. Factual and action taken report may be furnished within two months by e-mail a
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF.

4, List the matter for further consideration on [11.10.2022.

5. A copy of this order, along with a copy of the application, be forwarded (o State
PCB and District Magistrate, Kasganj by e-mail for requisite compliance.....”

2- In compliance of the above Hon'ble NGT order, District magistrate, Kasganj constituted a
committee on 05.08.2022 comprising of the following officers:-

I- SDM, Sahawar, Kasganj

2- Regional Officer, U.P. Pollution Control Board, Aligarh

3- Upper Mukhya Adhikari, Jila Panchayat, Kasganj

a- Mining Officer, Kasgan]

3- The committee inspected the site of the following brick kilns on 31.08.2022 and Action

Taken Report of the Joint Commitice Was submitted to the Hon’ble NGT on 06.1 0.2022 :-
a- M/s Ujala Bricks, Village-Ramchitauni, Post-Garhka, Thana-Ganjdudwara, Tehsil-
Sahawar, District-Kasganj.
b- M/s Sarpanch Ent Udhyog, Village-Ramchitauni, Post-Garhka, Thana-
Ganjdudwara, Tehsil-Sahawar, District-Kasganj.
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M/s Diamond Brick, Field, Village-Ramchitauni, Post-Garhka, Thana-
Ganjdudwara, Tehsil-Sahawar, District-Kasgan;,
M/s Famous Bricks, Village-Kharpara, Thana-Ganjdudwara, Tehsil-Sahawar,

District-Kasganj.

Further Hon'ble NGT passed an order on 11.10.2022 in the above matter. The operative

part of the order is as under:-

Y4 In view of the averments in the application and observations/recommendations in

the repart of the Juint Committee, we consider it appropriate t have response of
(1) State of Uttar Pradesh through Chief Secretary, Government of Uttar Pradesh,
(2) UPPCB, (3) District Magistrate, Kasganj and (4) M/’s Ujala Bricks, Village
Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil Sahawar, District
Kasganj, Uttar Pradesh, (3) M/s Surpunch Int Udvog, Village Ramchhitoni, Post
Cradka, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj, Uttar Pradesh,
(6) M/ Diamond Brick Field, Village Ramchhitoni, Post Gadka, Thana
Gunjdundwara, Tehsil Sahawar, District Kasganj, Uttar Pradesh, and (7) M/s
Famaus Bricks, Village Karpara, Thana Gunjdundwara, Tehsil Sahawar, Districe
Kasganj, Uttar Pradesh who stand impleaded as respondents No. 1 to 7. The
Registry is directed to prepare and attach memo of parties to the application and
Issue notices to respondents No. 1 to 7 requiring them to file their reply/response
within two months at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supporied PDF and not in the form of Image PDF.

Notice be served on Project Proponents- M/s Ujala Bricks, M/s Surpunch Int
Udyog, M/s Diamond Brick Field and M/s Famous Bricks through Disirict
Magistrate, Kasganj and for this purpose notices issued to the Project Proponents
be sent io the District Magisirate, Kasganj by E-mail for getting service of the
same effected on them and sending his report in this regard within three weeks. O.
A. No 4252022 M.C. Dwivedi Vs, State of U.F.

List the matter for further consideration on 04.01.2023.

A copy ef this order along-with notices issued to the project proponents be sent to
the District Magistrate, Kasganj within seven days for compliance regarding
service of the motice on the project propenents and sending his report as directed

above..."
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5- In compliance of above order dated 11.10.2022 the notices along with joint committee
report were got received to the Project Proponents on 29.12.2022 and receiving of the documents
were uploaded on Hon’ble NGT through E-mail on 30.12.2022. The copy of the receiving by the

Project Proponents s annexed as Annexure-1.

6- Further Hon'ble NGT has passed an order on 04.01.2023 and directed that:-

"eed. Vide order dated 13.07.2022; this Tribunal constituted a Joint Committee and

6.

directed the same to submit factual and action taken report within two months. In

compliance thereof report of the Joint Committee was filed vide email daied
(76.10.2022.

Vide order dated 11.10.2022, notices were ordered to be issued fo respondents no.
[ to 7. None has appeared for respondents no. | and 3.

Mr. Pradeep Misra, learned Counsel for respondent no. 2 and Mr. Ali Muzaffar,
tearned Counsel for respondenis no. 4 to 7 seek time to file reply/response on their
behall,

Replyfresponse on behalf of respondent no. 2 and respondents no. 4 to 7 be filed
within one month at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of Image PDF.

List the matter for further consideration on 28.02.2023.... "

7- In compliance of the Hon'ble NGT order dated 04.01.2023, the following action has been
taken against the defanlter brick kilns:-

(1)

(2)

UL.P. Pollution Control Board has issued Closure Order against M/s Diamond Brick Ficld,
Village Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj
Wis-31A of Air (Prevention and Control of Pollution) Act, 1981 as amended. The
Environmental Compensation of Rs. 4,37,500/- & 25,000/- is also imposed against M/s
Diamond Brick Field, Village Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil
Sahawar, District Kasganj for the violation of the Closure Direction issued by the SPCB.
The process for filling complaint in the Special Court (Air & Water Pollution Control),
Lucknow has been initiated against M/s Diamond Brick Field, Village Ramchhitoni, Post
Gadka, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj for the violation of the
Closure Order. The copy of the letters for Closure Order and Environmental

Compensations are annexed as Annexure-T1 & ITI.

U.P. Pollution Control Board has issued Closure Order against M/s Famous Bricks, Village

Kurpara, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj U/s-31A of Air
(Prevention and Conwol of Polluwion) Act, 1981 as amended. The Environmental

3
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(4)

(5)
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Compensation of Rs. 1,75,000/- is also imposed against M/s Famous Bricks, Village
Karpara, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj for the violation of the
Closure Direction issued by the SPCB. The process for filling complaint in the Special
Court (Air & Water Pollution Control), Lucknow has been initiated against M/s Famous
Bricks, Village Karpara, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj for the
violation of the Closure Order. The copy of the letters for Closure Order and
Environmental Compensations are annexed as Annexure-IV & V.,

U.P, Pollution Control Board has issued Closure Order against M/s Surpunch Int Udyog,
Village Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj
U/s-31A of Air (Prevention and Control of Pollution) Act. 1981 as amended. The
Environmental Compensation of Rs. 75,0000~ is also imposed against M/s Surpunch Ini
Udyog, Village Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil Sahawar, District
Kasganj for the violation of the Closure Direction issued by the SPCB. The process for
filling complaint in the Special Court (Air & Water Pollution Control), Lucknow has been
itigted against M/s Surpunch Imt Udyog, Village Ramchhitoni, Post Gadka, Thana
Gunjdundware, Tehsil Sahawar, District Kasganj for the violation of the Closure Order
The copy of the letters for Closure Order and Environmental Compensations are annexed
as Annexure-V1 & VIL

L.P. Pollution Control Board has issued Closure Order against M/s Ujala Bricks, Village
Ramchhitoni, Post Gadka, Thana Gunjdundwara, Tehsil Sahawar, District Kasganj
L/s-31A of Air (Prevention and Control of Pollution) Act, 1981 as amended. The copy of
the letter for Closure Order is annexed as Annexure-VIII.

The above mentioned Brick Kilns were previously inspected by the U.P. Pollution Control
Board on 07-02-2023 and 08-02-2023. These brick kilns were found not in operation.

With reference to the Hon'ble NGT order dated 04-01-2023, the aforesaid Response is

being hereby filed,

Regiona cer
U.P. Pollution Control Board,
Aligarh
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. UTTAR PRADESH POLLUTION CONTROL BOARD

Ref, No H63517 /C-4/Gen-II-758/Glosure/208L. Date 16.07.2021
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+vvvvun 21. Restrictions on use of certain indusirial plants.—
(1) Subject to the provisions of this section, mo person shall,

without the previous consent of the State
Board, establish or operate any industrial plant in an gir pollution control area: Provided that a person

operating any industrial plant......
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